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ONGC to start' drilling operations
along the Coramandel coast in the
Madras State?

Shri Humayun Kabir: This question
is about Port Canning, and I have
said that there will be no off-shore
drilling; there will be on-shore
drilling.
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Shri Humayun Kabir: It all depends
upon the geological structure. Some-
times we can say that there is no oil
there even without any drilling, but
a positive statement whether there is

oil or not is much more difficult, and
it depends on the circumstances.

Shri Hem Barua: May I draw the
attention of the hon. Minister to the
fact that Stanvac, in co-operation
with the Government, conducted a
search for oil in this area and ulti-
mately came to the conclusion that
there is no possibility of finding any
oil in this area and, if so, how is it
that Stanvac, as the hon. Minister has
just now stated, has recommended
that there is a possibility of finding
oil here now.

Shri Humayun Kabir: My hon.
friend has only half-listened to what
I said. I told the House that on a
re-study of the material given by
Stanvac, the ONGC came to the con-
clusion that there is possibility of oil.

Shri Hem Barua: I think' I have
been misunderstood. Stanvac said
positively after search in this area,
during Shri Malaviya's regime, that
there is no possibility of oil in this
area. - How can Stanvac supply
materials, to the new Minister, on
which he could conduct new search?
That is what I am interested in.

Shri Humayun Kabir; Again I am

afraid T have to explaln it We
studied all the material which was
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there. If my hon, friend thinks that
whatever Stanvac has said is gospel
truth, he is welcome to hold that
view. But the data given by Stan-
vac has been interpreted in a differ-
ent way by other experts.

Conduct of All India Service
Personnel

*1135. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any cases of misbeha-
viour with people and their represen-
tatives by All India Service person-
nel have come to the notice of Gov-
ernment during the last one year;

(b) if so, the action, if any, taken
against such officers; and

(c) whether any instructions on the
subject have been issued?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (¢). Complete infor-
mation is being collected and will be
laid on the Table of the House.

Shri Harish Chandra Mathur: Quite
a number of cases of misbehaviour by
senior officers have been reported
and hundreds of cases go unreported
and uncomplained. May I know
what is the personal information of the
Minister in this respect and what
positive steps have so far been taken
by the Ministry to bring about a re-
orientation in the attitude of the
officials to the democratic forces and
to the citizens’ representatives?

Shri L, N, Mishra: We have writ-
ten to all the State Governments this
month and we have received infor-
mation from some State Governments
like Punjab, Orissa, Madhya Pradesh
and Rajasthan. Information from
other States has not yet been re-
veived.

So far as the steps taken by the
Government are concerned, a special
circular was issued to all the State
Governments to give due courtesy
and respect to the public workers,
especially Members ' of Parliament
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and Legislative Assemblies. As re-
gards the other matter, the hon.

Member knows that we have set up
8 special division for administrative
reforms. Surely that division would
look into this matter.

Shri Harish Chandra Mathor; The
hon. Deputy Minister is absolutely
new to his task. He does not know
the background. This matter had been
discussed in the informal consultative
committee and I had addressed a
letter to Mr. Nanda on this subject.
K think he should answer in that con-
text. He is telling us that he is writ-
ing to the State Governments. It is
a question on which much more
thinking has been done. Do I take
it that all these 17 years, Govern-
ment have taken absolutely no steps
to reorient the outlook and attitude
of the officials to the citizens’ rep-
resentatives and it is only now that
they are making enquiries from the
State Governments?

The Minister of State im the Minis-
try of Home Affairs (Shri Hathi):
It is not that nothing has been done.
After the letter was addressed by
Mr. Mathur, we enquired from vari-
ous States as to how many instances
had occurred in different States and
what actions were taken. We have
received replies from 5 or 6 States
that in 17 cases of dealings with the
public—not merely with Members of
Parliament, but dealings with the
public—there were some complaints.
Out of these, in 5 cases, the officers
were reprimanded and 7 cases are
under enquiry. We have written
again to the State concerned stress-
ing the need for public servants in
the democratic set-up to be polite
and courteous. We are also thinking
of taking up this '‘question in the
training of our young IAS officers.
There also this trauu.ng may be im-
parted,

Shri S. N. Chaturvedi: May I know
it no complaints have been directly
received by the Central Government
and if some complaints have been re-
ceived, what action has been taken?
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Shri Hathi: In the Central Govern-
ment, no complaint has been receiv-
ed directly, but we have received
some complaints in the' different
States.

~ Shrimati Savitri Nigam: May I
know whether there is any code of
conduct prescribed by the Govern-
ment for all-India service personnel
and if courtesy is also one of the
itemg in it?

Shri Hathi: The code of conduct is
there. It is also there but they
should be courteous. But the ques-
tion is, in spite of the code being
there, there have been some lapses.
We want to bring it home to them
during this initial stage of training
itself. '

Shri Kapur Singh: I ask whether
the Government have taken note of a
recent statement by the ex-Minister,
Shri Kadilal Nanjappa in the Mysore
Legislative Assembly to the effect
that (1) honest administrators are
not wanted, (2) politicians freely in-
terfere in civil, criminal and revenue
cases, and (3) dishonesty amongst the
officials is a qualification for success?
If so, may I know what is their re-
action?

Shri Hathi: I have not come acroes
those reports.

Shri Kapur Simgh: Has he not fol-
lowed my question?

Mr. Speaker: He said that he has
not seen that statement,

Shri S. M. Banerjee: It {is quite
clear from the replies of the hon.
Minister that the State Governments
have taken some action. I would
like to know, apart from cases of
misbehaviour with Members of Par-
liament and State legislatures, whe-
ther cases have been brought to the
notice of either this Ministry or the
State Governments about their mis-
behaviour towards the rural popula-
tion who go to seek their help and
their guidance?
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Shri Hathi: As I said, it is not only
a question of courtesy towards either
the Members of Parliament or the
Members of State legislatures; it is a
question of showing courtesy to the
people generally, which means that
whether a man comes from rural
areas or from a city the same courtesy
should be shown.

Shri Ranga: Have Government re-
ceived any complaints from the IAS
personnel in the States as well as at
the Centre about the various ways in
which they are being threatened or
harassed or even punished, not in the
usual disciplinary fashion but by
being transferred and so on, because
they have not carried out the dictates
of political leaders in the ruling
party?

Shri Hathi: No, Sir.

Shri A. P. Jain: The hon. Minister
said that he has not received the re-
ports. But facts about this kind of
discourtesy are well known. Does
he want to rely purely on the reports
or also on the common knowledge
which he possesses and about which
the whole world knows?

Shri Hathi: I did not say we have
not received reports. We have re-
ceived reports from certain States.
But I also stated that, whether these
reports are received or not received,
we are not to rely merely on the re-
ports and we are taking up the case
independently. We are also trying
to take up the question of training at
the very initial stages also to see that
courtesy to the people is shown by
these officers.

Dr: Sarojini Mahishi: May I know
whether the penalty imposed on some
of the All India Service personnel
for misbehaviour is adequate enough
to act as a deterrent' and whether
since then the number of such cases
has been reduced in that area?

Shri Hathi;: That depends upon
the nature and the magnitude of the
cases.
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Shri Ramanathan Chettiar: May I
know whether there is any truth in the
reports that the industrial manage-
ment pool officers will be merged
with the Indian Administrative Ser-
vice?

Shri Hathi: There is a separate
question coming up today on this.

Shri Man Singh P. Patel: May 1
know whether for want of all-India
discipline rules, even for a small
action of misbehaviour each State
Government has to refer the case to
the Central Government?

Shri Hathi: No.

Shri Hem Barua: May I know if
Government are aware of the fack
that some ' representatives of the
people, because they are representa-
tives of the people, go about throw-
ing their weight anq interfering even
in the day-to-day work of the officers;
if so, whether Government propose
to prescribe a code of conduct for the
people’s representatives alsp not to
interfere with the work of these
officers. ...

Mr. Speaker; Or to reduce their
weight!

Shri Hem Barua: Sir, there is no
reply.

Shri Hathi: Am I to give a reply?

Mr. Speaker: He wants to know
whether politiciang go about throw-
ing their weight,

Shri Hathi: As I said in the very
beginning, the question is not one of
showing courtesy or respect merely
to Members of Parliament or to the
members of the State legislatures or
to politicians. ¥ We are really: con-
cerned with the public at large, and
whoever goes to a civil servant must
receive the courtesy and respect
which should be shown to a citizen
of an independent country. The
question whether the Members of
Parliament or other politicians are
bringing pressure on the government
officials and, if so, what action should:
be taken, is under consideration.
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Shri Harish Chandra Mathur: May
I know for how long this question
has been engaging the attention of
the government, when it arose in the
mind of Government and since then
what they have done?

Shri Hathi: The question of = the
civil or public servants being courte-
ous etc. has been attracting the atten-
tion of the government right from
the beginning and, from time to time,
we have been writing to the State
Governments and taking necessary
action.

Mr. Speaker: Next question.

Shri Kapur Singh: Sir, 'your most
important query regarding reducing
the weight of the politicians has not
been answered.

Shri Harish Chandra Mathur: I
may assure my hon. friend that ano-
ther question on this subject ls com-
ing up very shortly,
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[(a) During the years from 1961 tc

1963, 789 such Pakistani infiltrants
were detected,

(b) One Shri Gulam Hussain
Qureshi of Ajmer, who came to India
from Pakistan in 1948 on a temporary
permit, has been elected to the Ajmer
Municipality on the basis of his name
appearing in the Electoral Roll. An
election petition hag been preferred
against his election on the ground that
he is not a citizen of India. The mat~
ter is sub judice in the court of Dis-
trict Judge, Ajmer.]
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